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concerned is here. He will reply.

SHRI SURESH KALMADI: The Ministry of
Electronics. And I request and I request that the
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CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE

Report submitted by the Joshi Enquiry
Committee on the Ferranti Deal Concerning
procurement of Telemitry system for Oil and

Natural Gas Commission and Indian Oil

Corporation.

SHRI SURESH KALMADI (Mah-

rashtra): Sir, regarding my Calling Attention, this is
the first time in 30 years that there is a Calling
Atention onj the working of the Electronics
Ministry. And I request that the Prime Minister
must be present in the House because it involves the
ministers it involves top bureaucrats in the Ministry
of Electronics. And I request through you, Sir, that
the Prime Minister must be present at the time of
the Calling Attention.
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Sir, Mr. Kalmadi is about to call the attention
of the Minister. Till now the practice in the
House has been that the statement that is
about to be read by the Minister is made
available to th, Members. So far the
statement is not made available...

SHRI A. G. KULKARNI (Maha-
rashtra) : Sir, how can  we proceed without
a statement by the Minister giving the
factual position? (Interruptions).

MR. DEPUTY CHAIRMAN: Just a
minute.

THE MINISTRY OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): Sir ...

SHRI SURESH KALMADI: This is a
correct example of how the Ministry works.
(Interruptions),

MR. DEPUTY CHAIRMAN; You don't
hear the reply. You don't wait for the reply
and you go on speaking

gewr WA vEa A fEer o am
TEI A (WEwA) W A

[3 MAY 1983]

to a matter of 190
Urgent Public Importance

dima fed (maam) wAEI @ e
g=gl 7 A9 Tz

SHRI SURESH KALMADI; Sir, I beg to
call the attention of the Minister of Science
and Technology, Space, Electronics and
Ocean Development to the report submitted
by the Joshi Enquiry Committee on the
Ferranti deal concerning procurement of tele-
metry system for Oil and Natural Ga;
Commission and Indian Oil Corporation
involving serious irregularities and loss of
foreign exchange; and the action taken by the
Government in this regard.

SHRI SHIVRAJ V. PATIL. Mr. Deputy
Chairman, Sir, Computer-based Telemetry
systems were needed for the Oil and Natural
Gas Commission and Indian Oil Corporation.

The matter wa, discussed in meetings of
Senior technical representatives of ONGC,
10C, ECIL, DOE. At a meeting held on
March 5, 1980, a decision for procurement of
such telemetry equipment through an inte-
grated tender covering both the ONGC and
10C requirements and involving transfer of
technology from abroad, was taken by
collective unanimity of all four agencies. To
deal with this matter, an Interagency
Committee was constituted.
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The Interagency Committee called for the
tenders, examined them, and assessed the
capabilities of the tenderers. On the basis of
the report of the Committee, which was
unanimous, it was decided that the Telemetry
systems may be procured from Messrs.
Ferranti Ltd., of U.K. It was also decided that
the technology for making those telemetry
systems could also be transferred to ECIL.
This recommendation was then approved by
the ONG Commission and the Boards of
Directors of IOC and ECIL.

Some oral complaints wer, received by the
then Minister of State for Electronics, Shri C.
P. N. Singh, alleging that some irregularities
had
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been committed by Secretary, Electronics
Commission, in this case. It was ordered that a
preliminary, factfinding, enquiry should be
carried out. Initial examination was done by
three officers of th, Department of Electronics
who have submitted their observations.
Meanwhile, the initial import of telemetry
equipment by ONGC and IOC could not be
undertaken in the absence of approval of the
technology transfer agreement to ECIL.
ONGC and IOC were concerned that their
projects should not be delayed. After taking all
factors into account, it was decided to approve
the technology transfer agreement. It may be
noted that no comments were asked for from
Secretary, Electronics Commission when these
officers presented their observations. The
complaints in the newspapers and statements
in the Press are entirely based on the
statements and observations of two of these
three officers. The observations of these two
officers are being examined further taking a
total view of the transaction, by Deputy
Minister for Electronics and Secretary,
Department of Electronics. The Dsputy
Minister and Secretary ar, also inviting the
other agencies, i.e., ECIL, ONGC and 10C to
give their comments and views on the various
issues raised, and also those of Secretary,
Electronics Commission, who has given some
comments.

The relevant papers which are in the
different departments and offices run into
thousands of pages. Only after following a
correct procedure for the enquiry and after
assessing the evidence at an appropriate level
which is at the level of the Deputy Minister
and Secretary, Department of Electronics, that
an accurate conclusion can be arrived at. The
fact finding enquiry was conducted by officers
junior to the Secretary, Electronics
Commission, and further the views and
comments of Secretary, Electronics
Commission,
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had not been obtained by them before
submitting their report.

The remarks o:E the Deputy Minister and
the previous Minister of State have to be seen
in the light of these facts. They have
emanated only from the fact-finding enquiry
by the two officers, which did not give any
opportunity to go into all relevant files and
examine all concerned persons.

The House may rest assured that the matter
would be thoroughly examined, correct
conclusions would be drawn and justice in the
case in all respects would be done.

SHRI SURESH KALMADI: Sir, this is a
first calling attention in 30 years relating to
the Ministry of Electronics, and I think it is a
good opportunity as any, to discuss this
Ferranti deal which has rocked the country on
the disclosures of Mr. Shubhabrata
Bhattacharya of "Telegraph" and "Sunday." In
spite the Prime Minister's proclamation on the
need for self-reliance, indigenous electronics
industry in this country has been left high and
dry and has been by passed time and again.
Here is a scandal which is as big as the Kuo
Oil deal; here is a scandal which is as big as
Thal-Vaishet case. But the people concerned,
in spite of the enquiry going on for the last
two years, are about to get away scotfree. This
scandal also shows how a powerful bureau-
cracy is operating in the Department of
Electronics and the Minister and the Deputy
Minister have just no say whatsoever. Here is
the story in the Department of Electronics, of
the gang of four. The main man is*

who is the Secretary of the Electronics
Commission, who has been designated—it is
very interesting—as the Ex-Officio Joint
Secretary with special powers, with special
facilities. This is the extra-Constitutional
authority sitting in the Department of
Electronics, who is the

infamous son of a famous father*...................

(Interruptions)

*Not recorded.
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SHRI SHIVRAIJ V. PATIL: Sir "(Interruptions)
To say that

SHRI SURESH KALMADI: I said, famous
father. There is nothing to get excited. I have not
said anything. (1 terruptions).

SHRI SHIVRAJ V. PATIL; I am on a point of
order. Sir, the rule provides that the names of the
officers are not mentioned. I did not object to the
hon. Member's mentioning th, name of* But men-
tioning his father's name is not required, and I hope
that he would maintain the convention.

MR. DEPUTY CHAIRMAN; The name will not
be recorded. Mr. Kal-madi, you have not given
notice that you ar, going to mention names. Names
will not be recorded.

SHRI HAREKRUSHNA MALLICK [Orissa):
Sir, there is nothing wrong ... (Interruptions).

MR. DEPUTY CHAIRMAN: You xlon't come to
his rescue.

SHRIMATI SAROJ KHAPARDE
(Maharashtra); Why should h, mention it? Please
sit down... (Interruptions) .

MR. DEPUTY CHAIRMAN: Mr. Kalmadi, you
put some questions.

SHRI SURESH KALMADI: Thi is the first
time this calling attention has come; don't throttle
it.

MR. DEPUTY CHAIRMAN: First time or the

last time; you make your points. This is not a
discussion. This is calling attention.

SHRI SURESH KALMADI: 1 take this
opportunity to place on the Table of the House the
facts from this file, which is marked 'Secret'. I shall
quote extensively from this file..-(Interruptions).
This is the Minister's handwriting.

*Not recorded.
*sExpunged as
RS—7.
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MR. DEPUTY CHAIRMAN; So far you
have not made any point; just allegations.

SHRI SURESH KALMADI: You allow me
to speak.

MR. DEPUTY CHAIRMAN: But this is
calling attention; it ig not * discussion.

SHRI SURESH KALMADL:
involved are* (Interruptions).

People

MR. DEPUTY CHAIRMAN: Don't record
these names. I do no'; allow it. Names will
not be recorded.

SHRI SURESH KALMADI: How can you
not?

MR. DEPUTY CHAIRMAN: Unless you
intimate the names that you are going to
quote, it will not be recorded....
(Interruptions).

SHRI VISHVAIJIT PRITHVUIT SINGH
(Maharashtra): Why doesn't he sit down?
(Interruptions).

SHRI SURESH KALMADI: This is a
calling attention which will focus attention
on th, facts, and the Minister for
Electronics, Mr. C. P. N. Singh had to
resign, for which..(Interruptions) .

SHRI HANSRAJ BHARDWAIJ
(Maharashtra): This man representing Mr.
Sharad Pawar is the most **man.
(Interruptions).

MR. DEPUTY CHAIRMAN: You speak on
calling attention.

SHRi SURESH KALMADI: I am speaking
on calling attention,  Sir.

SHRI LAL K. ADVANI: On a point of
order. I uphold what the Minister had said-
earlier and, therefore, when you gave your
ruling, I also advised through Mr. Kulkarni
that he should restrain hds colleague.  But
this kind
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[Shri Lai K. Advani] of reference being
made to Mr. Shaxad Pawar, who is  not
in the House a former, Chief Minister.. (In-
terruptions).

MR. DEPUTY CHAIRMAN: No, I do not
allow Mr. Bhardwaj.

SHRI A. G. KULKARNI: He and my
party are never afraid whether Sharad Pawar's
name is mentioned cr Indira Gandhi's name is
mentioned. We are game for everybody. Go
ahead.

SHRI SURESH KALMADI: I would like
to focus the attention on the seven crores
which have been lost due to this Ferranti deal.
I would like to focus the attention that
because of this Ferranti deal, the production
in the Bombay High has received a serious
set-back and it is today a national loss. The
controversial deal relating to the procurement
of telemetry equipment for the ONGC as well
as for the Indian Oil. Though the technical
requirement of the ONGC and the Indian Oil
was not the same, the DOE team led by Mr.
Parthasarthy opined that the same equipment
was needed for both. It is just like your going
in for a Mercedes Car for the ONGC and a
Morcedes Car for the Indian Oil as well
where only a Fiat Car would have done,
thereby losing Rs. 48 lakhs in foreign
exchange, in regard to which there has been a
nothing in the file by M.P.C. Alexander. The
deal was negotiated despite serious objections
in the initial stages by a team of experts
connected with the project Titan and the
recommendations of the expert panel which
strongly felt that the knowhow for the
equipment was available indigenously. Mr.
Parthasarthy himself constituted a committee
which went on many foreign jaunts before
dittoing Mr. Parthasarathy's views. In the
words of the Joshi Seshagiri Enquiry
Committee by and large, the team lacked
professional standing in the area of
computers, both hardware and software; no
computer or  communication  expert.
accomDanied the team.
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It is all right you brought in Ferranti because
you felt that the indigenous technology has
not reached that particular stage and you
wanted to achieve zero technological risk. la
spite of having gone in for Ferranti, still, the
equipment is not working all right in the
ONGC. What the Department of Electronics
has done is that it has provided only screw
driver technology, import of CKD parts and
also lable technology. Bring them from
outside and label them at the cost of the
indigenous industry. The people in the
indigenous industry are crying. Though there
is so much of talent in the country, we are
importing technology primarily due to a
group of people sitting in the Department of
Electronics. I would like to explain how this
started.

On 1st August, 1981, Mr. C. P. N-Singh
sent a note to Dr. P. B..Gupta, Secretary,
Electronics. He has said
therein:

"l understand there are serious
objections overruling many Government
policies and norms in the selection of
vendors.

Secretary, Department of Electronics,
may examine the case on top priority and
put up full detail? and facts immediately."

But the top priority was not accorded by
Dr. Gupta. He took three months to put up the
file with whatever little remarks he had to
make, which was attached to the Minister's
statement. At this stage, Mr. Ashok
Parthasarathy made a dramatic entry into the
file, the tone of which was full of arrogance.
He says:

"I had been the person in the DOE who
has dealt with this Titan project with this
from the very inception in 1977. I am not
only the DOE representative on the com-
mittee for the project and also the Chairman
of the technical evaluation committee set up
by the steering committee and as such this
fails within my purview. Nevertheless...""
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He condescended—

... 'l discussed the matter wuh . the then
Secretary, Department of Electronics and
secured his approval and also took the
approval of the Chairman of the ONGC, the
IOC and ECIL. As such, there are no papers
specifically relating to the setting up of this
committee."

Just oral okays have been taken. Is
this the way you run the Department
of Electronics? Anyway, Mr. C. P. N.
Singh was made to sign the Ferranti
deal under tremendous pressure on
16th  April, 1982. He cleared the
case. But he persisted with the en
quiry and he brought in Dr. Sanjeevi
Rao, who is @ man from the depart
ment and who knows his department
well and they both are proceeding
with the enquiry. I would like to point
out that the enquiry report was sub
mitted on 27th April, 1982. Dr. San
jeevi Rao noted in, the file that the
committee's  technical assessment was
overruled by one individual. 'The
directive of this particular gentleman
lad to transfer of technology from a
foreign country where none was re
quired as sufficient indigenous capa
bility ~was available’. This is the
nothing which he has made on the
file. The file is lying here. We are
placing it on the Table of the House.
While upholding th, findings of the
Joshi's Enquiry Committee, subse
quently the Deputy  Minister, Shri
Sanjeeva Reddy ---------

AN HON. MEMBER: His name is not
Shri Sanjeeva Reddy. His name is Shri
Sanjeeva Rao.

SHRI SURESH KALMADI: All right. The
Deputy Minister, Shri Sanjeeva Rao, noted, |
have gone through the papers carefully.
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SHRI A. G. KULKARNI: Madam, the file
came from your side. You do not worry about
that,

SHRIMATI SAROJ KHAPARDE: That is
why I am asking from where the file came.

SHRI A. G. KULKARNI: We are
parliamentarians. We do not take names. It
came from your side.

SHRI VISHVAIJIT PRITHVUIT SINGH:
During the Janata regime those files were
used to put up false cases against our leaders.
Those are
the files which are being propagated.

(Interruptions)

SHRI SURESH KALMADI: While
approving the report... (Interrup
tions)

J

SHRI R. RAMAKRISHNAN (Tamil
Nadu): If the file is secret, why is it that the
Government is not prosecuting him?

MR. DEPUTY CHAIRMAN: I do not
think he has got the original file. He has got
to some otter papers (Interruptions).

SHRI SURESH KALMADI: 1 want to
place it on record.

MR. DEPUTY CHAIRMAN: Put some
questions.

SHRI SURESH KALMADI-. Mr.
Sanjeevi Rao ...

SHRi VISHVAJIT PRITHVUIT SINGH:
If you really want to say, you should say Dr.
Sanjeevi Rao. That is his name.

SHRI SURESH KALMADI: O.K., if that
is the objection, I correct myself.
(Interruptions). Sir, you are allowing them to
talk, this is not fair. Dr. Sanjeeva Rao stated
in the file. 1 have gone through the papers
carefully several times and I uphold the
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findings. This is the Minister's own remarks
which they are rebutting now in the reply. Dr.
Alexander, Principal Secretary t, the Prime
Minister, has also made a noting ori the file:
While examining the case it is noted that the
Committee recommended a particular model
of computer which may result in excess of
expenditure of Rs. 48 lakhs. But the most
interesting part comes now. The file then was
senlt by Mr C. P. N. Singh to the Prime
Minister. It was there in the Prime Minister's
office fo, a few months and then the Secretary,
Mr V. S. Tripathi, made a nothing on the file.
(Interruptions).

SHRI SHIVRAJ V. PATIL: 1 again
object...
SHRI SURESH KALMADI: How can

there be an objection? The file was with the
Prime Minister for three months.
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MR. DEPUTY CHAIRMAN: If He ha,
anything, he can say.

5
FIT

SHRI A. G. KULKARNI: I am on- a point
of order

MR. DEPUTY CHAIRMAN; I have to
hea, him first H, is also on the same point.
Yes, please. Mr. Kalmadi, please take you
geat

SHRI SHIVRAJ V. PATIL: Sir, [ am on a
point o' order and I leave it to you to take a
decision on that point of order. Whatever be
your decision', it will be binding on all (f us.
My submission i that th, procedure and the
convention of this House require that we do
not mention the name, of the officers who
have ™ °P" portunity to defend themselves on
the floor, and if you want to allude to any
officer, you can allude to him by his
Resignation and " by his name.
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SHRI A. G. KULKARNI: Sir, I am on a
point of order. (Interruptions).

MR. DEPUTY CHAIRMAN: One by one, |
will hear you on this point of order.

SHRI A. G. KULKARNI: Sir, I im really
amused, the Minister Shri Shiv. raj Patil, a
good ""d of mine, has raised this point of
order Yesterday only, a friend from that side,
Mr. Handique, mentioned the names of Shri
Atai Behari Bajpaye, and ten other MPs from
Lok Sabha and a Member of BJP took
objection to that. But I requested him for
heaven's sake allow him to mention it s, that
we get the opportunity to re-mention. The
point is, Mr. V. S. Tripathi, yho has been **
particularly in these affairs, has been
mentioned, and h, was the officer....

MR. DEPUTY CHAIRMAN: The word **
will not be recorded. You cannot make this
allegation.

SHRI A. G. KULKAS8NI: Let me submit to
you, Sir; that the nam, of Mr. V. S. Tripathi
was mentioned in this Hous, many time” in
connection with the Electronics Department's
files and this discussion ig not a new dis-
cussion. It ha; been discussed and the names
of Shri Ashok PartfcLasara-thy and Shri
Tripathi have all along been mentioned in thi
connection

SHRI MAD AN BHATIA (Nominated):
Sir, I feel that the point of order which has
been raised by the hon. Minister is of very
fundamental importance, particularly after the
constitutional developments in this country.
After Maneka Gandhi's case, the Suprem,
Court ha, clearly held—(1) that the reputation
of an individual is a part of his personal
liberty; (2) no citizen can be deprived of hi
perianal liberty, including his reputation”
without a fair procedure, which includes the
right of hearing.

** Expunged as ordered by the Chair.
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SHRIU R. KRISHNAN (Tamil Na. |

SHRI MAD AN BHATIA: Excuse me,
please.  Earlier the Supreme Court had
hel” in 1965 that whatever be th, privileges of
Parliament, they are subordinat, t, th,
fundamental right; of the citizen. No
Parliament, no House of th, Parliament can*
claim any privilege which will override the

fundamental  rights  of any citizen.
And the citizen in this country ha; a
fundamental right to his reputation and h,

cannot be deprived of hie reputation h, th,
use of the floor of either House without being
afforde” an opportunity of being heard Sinc, no
opportunity of being heard can b, afforded to a
stranger, thg question of affecting or damaging
the reputation by use of th, floor of this House
is nothing but, I respectfully submit, gros,
misuse of th, privileges 6f this House.

Then I respectfully submit, Th fact thi
position is also adumberated in Rule 238
which says. "A member while speaking ghah
not—

(ii) make a personal charge against a
member;...

(v) reflect upon the conduct of persons
in high authority unles, the discussion i<
based on a substantive motion d™wn in
proper terms."

And 'the Explanation jays:—

"The word 'persons in high authority'
mean persons whos, conduct can only be
discussed on a substantive motion drawn in
proper terms under the Constitution or such
other persons whose conduct, in the
opinion of the Chairman, should be
discussed on a substantive motion drawn in
terms to be aproved by him;"

I respectfully submit. Sir, that this question
whether the floor of thig august House can b,
used by any Member to damage and destory
the reputation of any stranger without giving

[3 MAY 1983]

to a matter of 202

Urgent Public Importance

him an opportunity of being heard
(Interruptioyis)... You, Sir, in your wisdom,
would decid, (0 that we should know what
oxactly the position is... (Interruptions)...

SHRI SURESH KALMADI: Why are you
covering up thes, peopfle, even from the
Congress (I)?

SHRI DINESH GOSWAMI (Assam); Mr.
Deputy Chairman, Sir, the way you will
decide the point of order that is raised will
affect the efficiency of this House. My
learned friend referred to Rule 238 (v)
which mentions "persons in high authority".
You will appreciate that "persons in high au-
thority" under this rule only means persons
against whom we cannot say anything under
the Constitution without a particular process in
the Constitution being followed; and a Joint Se-
cretary or Secretary of th, Government of India
does not occupy  the constitutional position of
persons in high authority, and the rule to
which my learned friend has referred has no
meaning or no relevance whatsoever.

The next question is, can w, name here
somebody who is not a Member of this House?
Now, if we interpret it too literally to say that
nobody can be named, at no point of trm, can
an effective discussion take place. The point
will be whether that person, will have a right to
defend either by himself or through his
Minister. Now, in this case, it is not for the
first time that the matter is coming up in the
House. Mr. Tripathi's name was very much
mentioned in a newspaper and he had occasion
to defend himself outside Parliament. Now, if
h, ha,j the occasion to defend himself outside
Parliament first, and if the Minister h,, been
given notice Of a Calling-Attention based on
th, newspaper report, the Minister has a right
to put the position of the official in th, proper
perspective in this Hous, Now, if we do not
permit the officer's name
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to be mentioned and if an omnibus rul, iy made
that at no point of time it shall be mentioned
what will happen? Only this morning w,
mention, ed about Birla, we mentioned about
Tata, we mentioned about M. G Rama-
chandran, ws mentioned about Rekha
Ganesan, we mentioned about Rajesh Khanna
and others. But “r, we going to say that no
names can be mentioned? In that case, the
efficiency will be totally loeft Th, point is
whether the Minister hag sufficient information
or notice or not so that he will be able t, plac,
relevant facts to defend the officer, if
necessary. And my learned friend, I hope will
not take up the position that after he has got
the Calling-Attention notice he doesn't have
sufficient facts at hig disposal tQ speak either
in favour or against Mr. Tri-pathi.

Sir, I feel that this technical point of order
has no relevance whatso- ever.

(Interruptions)

SHRI LAL K ADVANI Mr. Deputy Chairman,
Sir, so far as the arguments given by Mr.
Bhatia are concerned, they axe fully taken care
of by Mr. Dinesh  Goswami. But the
Minister himself raised a very limited point
and that was that w, do not name the officer but
just describe his designation. That ig all. Hig
point wa, no more. All that I would lik. to
point out is that in hig regard it is the convention
of the Houses that  should matter. He may be
awa,, that in the °’ louse of Commons, even the
names )f Member, are not taken ,nd it is ,,ust
said, hon. Member from g ch and such
constituency, or the Right Honourable Minister
fo, such and such a thing  So, it is a question of
practice, and in this regard it is only because Mr.
V. S. Tripathi hag been named, that  thi
objection  ha;  been raised. Earlier he
specifically said, 'l have no objection to Mr
Ashok Parthasarathi's name being raised but
hijffather should not be named" H, was
perfectly correct. But i" this particular case he
says that Mr. V. S. Tripathi should not be named
and he should be described 1
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as Additional Secretary to the Prime
Minister... (Interruptions) My submission i
that th, practic, in this regard in .thi; House hag
been, very clear, and that should continue.

SHRI MADAN BHATIA; Sir,
minute.

MR. CHAIRMAN: No. Dr. Zakaria.

just one

DR. RAFIQ ZAKARI, (Maharashtra): Mr
Deputy  Chairman, I agree with Mr. Advani
that the point raised by the Minister wag really
of a limited nature ~ But I would "e to ask Mr.
Advani and other leader, on the other side
whether the Official Secrets Act which
we hav, enacted should be allowed to be
made a mockery of (Interruptions). 1 have
made a point "which may kindly be
considered.  After all, .s you know, in the
parliamentary system of government, which
We have adopted, there is a certain method of
fanctioning of the government. There ar,
permanent civil servants who are to be pro-
tected; and there are the representatives of the
people who are elected and who form the
government. They are accountable to
Parliament, and through them also the actiong
and deeds of civil servants indirectly can come
into question before either  of the Houses.
But here what has pained me i; that m, friend
Mr. Kalmadi has gone on reading from the

notes that had been made by  various
officers, and  disclosir/g them in a manner
which opens out a flood rate of. « «

SHRI SURESH KALMADI: Of cor-

ruption. (Interruptions).

DR. RAFIQ ZAKARIA:..all kinds of
mischief. [am not at all saying...

SHRI LAL K. ADVANI: Thi is a new
point.

SHRI SURESH KALMADI.. This is no
point of order

DR. RAFIQ ZAKARIA: I, i3 very relevant
becaus, if the officers who have to give their -
Honest opinion, whether thei, opinion is
accepted or not, whether their assessment
leads to a particular decision and conclusion o,
not, if they have not *°
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freely express themselves and if they have to
be all the tim, under the fear that some
disgruntle® gentleman som, day or th, other
will adversely quote their notings, I think the
functioning of the Government will be
impossible Therefore, I am supporting the
point of order that ha; been made by the Mi-
nister. What I think, we should attack is the
decision taken. What we should attack is the
motivation behind it, and not pinpoint
particular officers, what A said, what B said,
what C said, because aU of them, I think, need
our protection; and, unless we do that, th,
healthy kind ,f relationship that must prevail
between us and the Civil Service will be des-
iroyed. Therefore, I think, you should give a
ruling on this. Even if we can make * reference
to nolinga, since all thi; violate the Official
Secrets Act, in our own interest, we should not
make any mention of them

SHRI ERA SEZHIYAN (Tamil Nadu):
Mr. Deputy Chairman, Sir, a new point of
order has been raised.

T WA FOW mrearot o s
o 3 7= fauim A7, § Ay
fegna & Wi mifardz 7 feoa
¥z W g [ a2 qar aom w7
7T wiawrT e # ( sgaar®)

72 Al TEARZ # IM F 9aT a2

9T W

qFz &1 42z AT ww AFT

SHRI ERA SEZHIYAN; Sir, there ar, two
points of order.

SHRI MADAN BHATIA; Sir, .

MR, DEPUTY CHAIRMAN: Mr. Bhatia,
you hav, spoken once.

SHRI ERA SEZHIYAN; Actually there are
two points of order. The one raised by th, hon.
Minister was whether th, name of the officer
should be mentioned when we are having ,
discussion That is yet to be settled by you.

AN HON. MEMBER: There i another
point of order.
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SHRI ERA SEZHIYAN: That was the first
point of order Th, second point raised."...

MR. DEPUTY CHAIRMAN. One point of
order is having two points.

SHRI ERA SEZHIYAN: There vou are
wrong. It is not in two parts There are two
points of order.

SHRI LAL K. ADVANI: This is the
Deputy Leader's innovation. It is a new point
of order. (Interruptions)

SHRI ERA SEZHIYAN; The question
raised was whether the notes written by
officers can be quoted hi the House. He said
that the notes written by officer, shoul<j not
be quoted, otherwise, the Government will not
be able to function You have to give your
ruling on two different aspects. It is not that
they are parts of the sam, question. They ar,
two different ones.

First of all, one of the hon. Members wa;
quoting rule 238. If you see rule 238, it does
not give any substance to his conclusion. As
rightly pointed by Mr. Dinesh Goswami. The
House can discuss the conduct of all persons
excepting the conduct of persons of high
offices which have b”n mentioned in the
Constitution like the President, the Chief
Justice, which cannot be discussed without a
substantive motion. Even that we can discuss
on a substantive motion. Otherwise, we are
precluded. If you read rule 238, it says:

"238. Rules to be observed while
speaking member while speaking

shall not—

(i) refer to any matter of fact on
which a judicial decision is pending;"
There is nothing of a judicial nature pending in

this case.

"(ii) make a personal charge

against a member;

"(hi) use offensive expressions about
the conduct or proceedings of the
Houses or any State Legislature;"'

They are not involved here.
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"(iv) reflect on any determination of
the Council except on a motion for
rescinding it;"

That is also not involved. Therefore,
this is all flat.

Second thing. I would like to say that I can
quote many reports of the Committees of this
Parliament. I can give instances after instance,
wherein: the names of the individual officers
have been mentioned a number of times like
Mr. A. C. Mukherji and others.

SHRI LAL K. ADVANI: Correspondence
exchanged between the Prime Minister and
Home Minister ha, been quoted in thi; House
by the Opposition. It has happened in the past.

SHRI ERA SEZHIYAN: There is
nothing wrong. But the only thing I
request is that whenever we discuss,
let us not make a reference to that
personal, life about the personal con
duct, of any official. Regarding the
official conduct, we are entitled, the
country is entitled and the House is
entitled to make comments. The
House is fully competent. And it has a
responsibility to go into the public conduct of
any official. To this House they ar,
responsible. We can make comments.

About the second aspect, of course, I need
not go into that. In a number of cases, some
documents of confidential nature have been
placed on the Table of the House and discus-
sions have taken place. Therefore there is
nothing to prevent it.

DR. RAFIQ ZAKARIA: 1 am talking
about the nothing by one officer after another.
This is a different thing.

SHRI ERA SEZHIYAN: The entire files
have been placed on the Table.

SHRI R. RAMAKRISHNAN: You take a
practical view. Mr. Kalmadi is expressing an
important view. Do not go into technicality,
(Intrrup-tions). There is a point of order and
there is another point of order on
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that. But here Mr. Kalmadi is going to expose
an important happening.

SHRI A. G. KULKARNI: Madam Alva,
when she mentioned about Mr. C. P. N. Singh,
was  quoting from, some file. How Madam
Alva got that file, I want to know.

=T weuw fam
6 WET F
FIMET |

A AZZ
3 ®% I~ g

oY IToanafa - W o g @
£ W9 7% ¥ FE wrEdr arg
S

it weow faw - A9 9gd Ty
FBT4T 9T |

st SuaEid : § SAFT AIEE
MG MEL g9 @ Og |

ot wETw B FITFIT
g9 S @ g, A A ar W
A FT HAAT Afed |

SHRI HANSRAJ BHARDWAIJ: May I draw
your kind attention to rule-238 A?

st v fom . qw qr wewe
EUECRUIE et A A T
T § A AeT FT g4 8 |

st sgewafa @ ogd gy AAEA
g gt widr wrfed, few gEd
et dar FifsE
MR. DEPUTY CHAIRMAN: Unless I

dispose of one point of order, I cannot taken up
another.

SHRI HANSRAJ BHARDWALI: It says:

"238A. Procedure regarding allegations
against members.—No alio* gation of a
defamatory or incriminatory nature shall be
made by a Member against any other
member or a member of the House unless the
member making the allegation
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has given previous intimation to the Chairman
and also to the Minister concerned so that the
Minister may be able to make an investigation
into the matter for the purpose of'i a reply:

Provided that the Chairman may at any time
prohibit any member from .making) any such
allegation if he is of opinion that such
allegations derogatory to the dignity of the co-
uncil or that no public interest is i served by
making such allegation."

Sir, the spirit of this rule is that nobody
should be caught unawares. Now the question
is whether intimation about these allegations
was given to the hon. Chairman and whether
the permission of the hon. Chairman was
taken. (Interruptions). There is no need of
shouting.

MR. DEPUTY CHAIRMAN: Shri Mishra.

st wew fom . Sumamfy o,
d Fa9 oF @ FIFW A AUAT AT
FEAT FATEAT. FAEAT F YA U7 AN
az a2 ¢ fr oo frug & oofas
ggtd sTrATE T weard frar & @m
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1 Ty foar w1 w31 & 42 ;ErEr-
qat & 1AM ¥ Ty @Y T AW
IFET qif=r & FEFA F 32 AIAT T
W@ w®ENH gEHAAT § wET A
g fafy o awc & fow &
FeATT AT BT VAT & WIT safaw
d =rear ag IEmT qrEgAT g fE
T IR 39 WiERrd w7y AvfE
F q3F gn I9E0 AT faar @ IwF
FIE TOAT AT AT A | FIAT AT
gAR! g w1 wag? Afg @fw F
ATATFAN TETF 9T AIAT AT T |

MR. DEPUTY CHAIRMAN: Mr.
Morarka.

SHRIR. R. MORARKA
Sir, about the point raised by

(Rajas-than):

[3 MAY 1983 ]

to a matter of 210
Urgent Public Importance

Mr. Zakaria, 1 only want to draw your
attention to the fact that there has been a clear
ruling in the Lok Sabha given in the case of
Feroze Gandhi by late lamented Speaker, Ay-
yangar. Feroze Gandhi was quoting from
some secret file and a similar challenge was
made. And the ruling given at that time was
that a Member of Parliament is entitled to
bring documents from anywhere, any secret
document, even by stealing it, and quote it on
the floor of the House.

SHRI SURESH KALMADI: I did not steal
it.

DR. RAFIQ ZAKARIA: If what Mr.
Morarka has said is right, I certainly stand
corrected. I don't think the Speaker said "even
if it is stolen". Then no conduct of any kind
would ever govern the proceedings in any of
the Houses.

MR. DEPUTY CHAIRMAN: We are not
going to be influenced by that. Now I think
the rules quoted by some of the hon. Members
do not exactly apply to the present situation.
Then so far as quoting from the files is
concerned, I think this can be done. It is
always done. There is no problem. But so far
as taking the names of the officers is
concerned, I think officers who are necessary
to be quoted should only be quoted and no
imputation should be made against them.
(Interruptions) All right, Mr. Kalmadi, please
2o on.

SHRI SURESH KALMADIL:
honourable V. S. Tripathi—is it all right?

The

MR. DEPUTY CHAIRMAN: Mr.
Kalmadi, please put some questions. Don't go
into all these things.

SHRI SURESH KALMADI: I only
want five minutes.

MR. DEPUTY CHAIRMAN: Otherwise
unnecessarily it will create problems.

SHRI R. RAMAKRISHNAN: No
historionics; only points.
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Hon
not

SHRI
ourable
put it

SURESH
Mr. V. S

KALMADLI:

Tripathi did
up to the Prime Minister but
sent it back on September 25, after
keeping it with him for three months.
And what is the noting he made? 'The
matter must be enquired into by the
Deputy Minister'. The Deputy Minister
has already made a noting on the file
that he has gone through this many
times and he holds these people guilty.
Why is it being sent back to the
Deputy Minister? That is my question,
And who is this person to send it
back? It should have gone to the
Prime Minister. It raises many vital
questions. How many decisions come
back in this manner not only in elec
tronics but in other fields also, I would !
like to know.

Finally, Mr. C.P.N. Singh sent back the
file to the Prime Minister's office. But till
2nd February, there was no news. AH these
powerful people in the Department of
Electronics managed to ease out Mr. C. P.
N. Singh. On the 3rd he was no more a
Minister. If the present Ministers—I have
high regard for Mr. Shivraj Patil who is
from my State and the Deputy Minister who
is very knowledgeable—feel that they can
counter this clique, they are sadly mistaken.
Their fate will be the same. They will also
be removed the next day.

MR, DEPUTY CHAIRMAN,; I think you
are not putting any question. You are
making a political speech.

SHRI SURESH KALMADI: It is not a
political speech. As far as Mr. Parthasarathy is
concerned, what is happening to him? He is
being confirmed as a Joint Secretary. He is
being given a reward. This is the situation
which is going on. They are a gang of four and
the gang is going scotfree. And this is how you
are running the country. I want to make a
comparison of two great leaders. One is Akbar
the great and the other I Shrimati Indira
Gandhi. Akbar had nine jewels and Shrimati
Gandhi has this gang of four and other corrupt
people. (Interruptions) So 1 come to Question.
What I have brought out is
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just a tip of the iceberg. I now come back to the
Defence Project Cell which involves Rs. 72
crores of misappropriation by the same people.
Then I come to the FTTDC the chairman of
which, Mr. Sanyal, has been thrown out. He is
no more the Managing Director and Chairman.
He was supposed to resign. He was told that the
file was... (Interruption) There is also the
Orient Vision Limited which is a company
Vijay Amrit Raj's father, and that company was
given Rs. 1 crore and 16 lakhs by the
Department of Electronics and that is why this
gentleman has been thrown out. Anyway, I
come to my specific questions; I shall not
embarrass the honourable Minister any more.
Does the Government confirm or deny all that
has been brought out in the file? What is the
fate of that inquiry? (Interruption) Has Ashok
Parthasarthy been suspended? Are the telemetry
equipment purchased by the ONGC for the drill
trouble-free? I want a specific answer. I want to
know whether the right electronic equipment
was purchased for IOC or the requirement was
different and foreign exchange to the tune of
Rs. 50 lakhs could have been saved. My last
and most important question is: What steps are
you taking to protect the local, indigenous
electronic industry?

SHRI SHIVRAJ V. PATIL: Mr. Deputy
Chairman, it is 1 o'clock now. His question
started at 12 o'clock. May I have your
permission to reply to all the points which have
been raised by the honourable Member in the
course of his speech in the House as well as the
specific questions which he has put?...

SHRI SURESH KALMADI: Now you want
a break?

MR. DEPUTY CHAIRMAN: You don't
want to hear the Minister. Why do you stand
up and disturb?

SHRI SHIVRAJ V. PATIL: This is a vrey
peculiar case and you will pardon me when I
say that the case hag come before this House, it
has been publicised in the newspapers and
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you “yourslef had the opportunity of saying
that the questions were put from the papers.
The first question which I leave to you is
whether this is a matter of urgent public
importance. The answer given is 'no". I leave
itto you. I will not dwell upon ft.

SHRI LAL K. ADVANL It is the
Secretariat which selects. (Interruption) .

MR. DEPUTY CHAIRMAN: Mr.
Minister, if you are going to take a long time,
you can reply after the lunch.

SHRI SHIVRAJ V. PATIL: In this
question so many points have been raised and
if they remain unanswered, there is a
likelihood of some misapprehension being
there...

MR. DEPUTY CHAIRMAN: All right,
you can reply after lunch.

SHRI A. G. KULKARNI: Mr. Minister,
you want more time to get information from
the office?

1 P. M
MESSAGE FROM THE LOK SABHA
The Finance Bill, 1983

SECRETARY-GENERAL: Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary of the Lok Sabha:

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Finance
Bill, 1983, as passed by Lok Sabha at its
sitting held on the 2nd May, 1983.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

Sir, I lay a copy of the Bill on the Table.
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RE. CHANGE IN THE ORDER OF
ITEMS PRINTED IN THE REVISED
LIST OF BUSINESS FOR THE DAY

MR. DEPUTY CHAIRMAN: There is one
slight amendment in today's Agenda. Half-an-
hour discussion will be taken up after the
Special Mention and before we take up
discussion on the working of the Ministry of
Rural Development. 1 would, therefore,
request the hon. Members and the Ministers
concerned to take note of this and be present
in the House accordingly.

SHRI ERA SEZHIYAN (Tamil Nadu); At
what time?

MR. DEPUTY CHAIRMAN: The Minister
is not free to come and we want to finish the
Half-an-hour  discussion  earlier. ~ The
discussion on the working of the Ministry
will be taken up thereafter.

SHRI LAL K. ADVANI (Madhya
Pradesh); Unless there is broad consensus
among the persons concerned, how can this
be done?

MR. DEPUTY CHAIRMAN: That has
been agreed to by the Member and the
Ministers concernd.

HRA F FAFE I AN T 7 fAQ
qfag S F
The House then adjourned for
lunch at two minutes past one of the
clock.

The House reassembled after lunch at three
minutes past two of the clock.

Mr. Deputy Chairman in the Chair.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
Report submitted by the Joshi Enquiry
Committee on the Ferranti deal concerning
procurement of Telemetry system for Oil
and Natural Gas Commission and Indian
Oil Corporation—Contd.

SHRI SHIVRAJ V. PATIL: Sir, I shall
have to give information about the ONGC,
I0C and ECIL and about



